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him an employment on compassionate ground/to

overcome the distress coﬂﬂn+1fh of the familylwhich

they should do within a period of 90 days. The
prayer in question for pro¥iding compassionate

appointment having raised right from the year of

1986, the Authorities shculi act promptly in the
matter,

With the aforesaid observation and difection,

this 0,.,4. stands disposed of at the admission
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Mr.K.C.Kanunco, Ld.Counsel appearing for the ‘
Applicant and to Mr.,J.B.Mohapatra,ld.Sr,3tanding

Counsel;on whom a copy of this 0.A. has alre:dy

been served.,




